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ORDER 

 

09.11.2023: Learned Counsel for the Appellant submits that the 

Appellant has submitted a letter on 03.12.2022 to the Bank offering One Time 

Settlement of Rs.17 Crores. The Appellant has also requested provisional 

NOC’s letters with regard to three properties mentioned therein. One Time 

Settlement was entered on 08.02.2023 in pursuance of which amount of 

Rs.5.5 Crores has been paid but the Appellant could not make the balance 

payment since provisional NOC was not issued by the Bank. The Bank on 

18.10.2023 has also released one property and by the impugned order 

Adjudicating Authority admitted Section 7 Application filed by the Bank. 

2. Learned Counsel for the Bank refuting the submission of the Learned 

Counsel for the Appellant and submits that the Appellant has immediately 

replied by letters dated 04.05.2023 and 08.05.2023 that the property can be 
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released only when amount is received equal to market value or settlement 

amount. 

3. Learned Counsel for the Appellant is willing to comply the One Time 

Settlement and shall make appropriate offer to the Bank for giving some more 

time to complete the process. 

4. IRP who is represented through Learned Counsel submits that the CoC 

is to be constituted on 11.11.2023.  

5. In above view of the matter, we direct to list the matter on 28.11.2023. 

Learned Counsel for the Financial Creditor may obtain instructions and file a 

reply, if any, within two weeks. Let IRP collate the claim, however, not 

constitute the CoC till the next date. 
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